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.(C.c. CHADHA)

]MEMBET/Lﬁl,,/ff‘*f” - VICE CHAIRMAN (J)

item NG.10

M.A. NG 729 2003 IN

O.A, NG.53/20G3

30.5.2003

Pressnt &hri G.D. Bhandari, lsarned counsel for
original applicant {respondsnt in MA 743/96}‘
Shri Rajinder ?hatter, learned counssl for
original respondents \app;75anta ik
MA 7257033 .

MA 729/2003

“Heard both the ?earn?d counsel nor}the partées
on MA 723/2003. |
2. - Shri G.D. Bhandari; learned counse! 'suémits
that he does not wish to file any written reply but he
has advanced his submissions that in the.qircﬁmstances

of the case) as the respondents have already ~gat

3. On .the ot?er hand, Shri Rajinder. Khatter,
learned " counsel for applicants in MA 72 9/ 3. submits
that necessary steps have . been taken- Gy the

respondents and the case has beeﬂ re.érred tO UPsC on

12.3.2003, whe have to be consulted. we note that

URSC  is  not a aarty in the OA 68/2003. He further

gubmits that the advice of the UPSC has since been

received by the réspondents who have to take & final
decision in the matter.

4, Natihg the above facts and submissions of both

-

the Jearned counsel and the 51a"d 198, we consider it
© appropriate to dispose of MA 723/2003 by granting the

respondents further two months  to éﬁp?emenﬁ' the

aforesaid order of the Tribunal dated 9.1.21003, i.se.,

(SMT. LAKSHMI SWAMINATHAN)
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